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STATE IN THE MINISTRY OF IN-
FORMATION AND BROADCAST-
ING (SHRI SUBCDH KANT
SAHAY): (a) and (b) The attentior of
the Government of Rajasthan has been
drawn to the border crossings  reported
to have taken place through the Rajasthan
sector, for appropriate remedial action,

Crisis facing Cinema Industry

471. SHRI KRISHAN LAI, SHARMA:

Will the PRIME MINISTER be pleased
to state:

(b) whether it is also a fact that a large
that the Indian cinema industry is facing
a crisis; and

(b) wheiher it is also a fact that a large
number of cinema houses in the country

have closed down and if so, details there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI SUBODH
KANT SAHAY): (a) Yes, Sir.

(b) According t, the information avail-
ablg in the distributio, Branch Offices of
the Films Division, a tota] number of 321
cinema houses were closed during the
year 1989-90. However, at the same time
117 cinema houses were either newly
opened or re-opened in  various States.
The State-wise break-up of the cinema
houses closed is as under:—

No. of

Cinema

S.No. S¢ates Houses

closed

during

1989-90

1. Assam . . . 11
2. Bihar . . . 22
3. Gna, D:ma2n & Diu . 1
4. Gujarat . . . 30
5. Haryana . & . 5
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6. Himachal Pradesh . 4

7. Jammu & Kashmir . 2

8. Karnataka . . . 19

9. Madhya Pradesh . 35

10. Maharasiiira . . . 69
11. Orissa . . . 11
12. Punjab . . . 19
13. Uiiar Pradesh . . 43
14. West Bengal . . . 33
Totan . 321

‘Brarat Ratna® award

472, SHRI ANANTRAY DEVSHAN-
KER DAVE: Wil the PRIME
MINISTER be pleased to state the norms
for conferring the ‘Bharat Ratoa’ the
highest civilian award?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF IN-
FORMATION AND BROADCAST-
ING (SHRI SUBODH KANT
SAHAY): The decoration of ‘Bharat
Ratna’ is awarded by the President of
Indja to any person in recognition of his/
her exceptional service towards the ad-
vancement of Art Literature and Science,
and in recognition of public service of the
highest order without any distinction of
race, occupation, position or sex.

Policy for recogmition of Workers'
Unlons

473. SHRI B. K. HARIPRASAD:
Will tha PRIME MINISTER be ploased
to state:

(a) whether it is a fact that Government
have not evolved any policy so far regard-
ing recognition of Workers’ Unions in
Public, Private and Cooperative Sectors;
if so, the reasons therefor;

(b) whether it is also a fact that a large
number of applications for recognition of
Unions are pending for years in the ab-
sence of any clear guidelines; and
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(c) if so, what is the number of such
pending applications State-wise, indicating
the number of applications pending for
over five and three years, respectively?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE
MINISTER OF STATE IN THE MIN-
ISTRY OF WELFARE (SHRI RAMII
LAL SUMAN): (a) Although there is no
Central Law on recognition of trade
unions of workers, a Code of Discipline
and the criteria for recognition of unions
appended to the Code, which were adopt-
ed by the Indian Conference in May 1958,
regulate grant of recognition (o trade
unions. A procedure also exists for deter-
mination of relative strength of unions
operating in an establishment under the
Ceniral sphere by secret ballot if the
consent of the management and all the
unions functioning in the establishment is
recgived for the purpose.

(b) No, Sir,

{c) Does not arise,

Employment of contract labour by Indian
Airlines

474. SHRI SAMAR MUKHERJEE:
Will the PRIME MINISTER be pleased
10 siame:

(a) whether it is a fact that employment
of contract labour by Indian Airlines for
sweeping, dusting, watch and ward etc.
hag been prohibited by Government at its
Bombay Station;

(b) if so, whether Indian Airlines are
still employing contract labour at Bom-
-bay;

(® whether other stations of Indian

Airtthees are also employing  contract
labonr;

(d) if ®o, the present number of such
labour employed; and

(e) whether Government propose 1o
abolish this system in Indian Airlines and
if 50, the steps taken so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE
“"MINISTER OF STATE IN THE MINIS-
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TRY OF WELFARE (SHRI RAMIJI LAL
SUMAN): (a) No, Sir.

(b} to (¢) The Central Government be-
came ‘Appropriate Government’ in respect
of Indian Airlines after the amendment of
Contract Labour (Regulation & Aboltion)
Act, 1970 on 28-1-1986. Prior to this
amendment State Government was the
appropriate Government in  respect of
Indian Airlines. The Central Advisory
Contract Labour Board has constituted a
Committee to go into the question of
prohibition of contract lubour in sweeping,
cleaning, dusting and watching of build-
ings owned or occupied by the establish-
ments in respect of which Central Govern-
ment is the ‘Appropriate Government.’

Indastrial Disputes pending against Indian
Aiirlines

475. SHRI SAMAR MUKHERJEE:
Wiil the PRIME MINISTER be pleased
to state:

(2) the number of industrial disputes
pending against Indian Airlines as on the
30th November, 1990; and

(b) the number of such cases pending in
the Central Industrial Tribunal?

THE MINISTER OF STATRE IN THE
MINISTRY OF LABOUR AND THE
MINISTRY OF STATE IN THE MIN-
ISTRY OF WELFARE (SHRI RAMII
LAL SUMAN): (a) and (b) Information is
being collected and would be laid on the
Table of the House.

Setting up of industries in the Dackward
srens of the coumfry

476. SHRI R. T. GOPALAN: Wifl the
PRIME MINISTER be pleased to state:

(a) whether Government propose to set
up industries in the backward areas of the
country in the Eighth Five Year Plan;

(b) if so, the details thereof; and

(c) what was the position in that regard
in the Seventh Five Year Plan?



